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ORDER

PER ANUBHAV SHARMA, JM:

At the time of hearing, vide applications dated 02.05.2024 placed on
record, the assessee submitted that the assessee desired to withdraw the instant

appeals since the issues involved in the appeals have been resolved under



ITA No.613/Del/2021
ITA No.2363/Del/2022

Mutual Agreement Procedure (MAP) and, therefore, requested that the instant

appeals may be allowed to be withdrawn.

2. In the light of the above submissions, the assessee is allowed to withdraw

its appeals.

3. In the result, the appeals filed by the assessee are dismissed as ‘withdrawn.’

Order pronounced in the open court on 10.05.2024.

Sd/- Sd/-
(G.S. PANNU) (ANUBHAV SHARMA)
VICE PRESIDENT JUDICIAL MEMBER

Dated: 10™ May, 2024.
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